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DPC to consider the agplicant?s case for
promotion from the dye date and confer all
consequential bengfits. It is now been
stated‘that 0ffice/Urder No.21 of 2001 datec
192»2001 was iss@ied in compliance of the
Tribunall!s Order.
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It is an application under Section
17 of the Administrative Tribunals Act,
1985 for initiation of comtempt proceading
against the alleged contemnsr of an Order
dated 13,3,2000 passad in 0.,AR.72 of 1998,
The Tribunal by its above order quashed the
adverse entries dated 28,7.,1997 and 16,12,
1997 in ths applicant's ACR for the year
1996-97, The Respondents wers directed to
hold review Screening Committee/DPC to
conaider thehapplicant's case for promotior
from the due date and confer all conssge
queétial benifitss It is nou been stated
that Bffice Order No,21 of 2001 dated

11922-2001 was issued in compliance of the

Tribunal's QOrder,

Considering the facts and circumstae

'nces it appears to us that the Respondent
' No.2 has seemingly failed to carry out the
:dizbetian issued by the Tribunal, in the
right perspective, The action of the Rege

pondents No.2 at best may be é%ftgansient
that did not behove of a public officer,

'but the same cannot be held to be an act
.jof wilful defiance of the order calling

for the exerciss of the Contempt jurise
diction, Accordingly, we drop the contempt
proceading, It would be open for the
applicant to assail the legitimacy of the
Ordar in a separate procesding,
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